1s61s P.AC. Report VAISAKHA 20,1888 (SAKA)

wfama o g@t @Al T E 1 xS
frofr &Y 5 s T ® O § Y wRE
¥ qanl w1 sragfor w9 3] & faw
wfrstfcdl ®y @ a1 w9
dff & § o faq = ¥ mewd
® § IAF F wSAE FW ¥ fAag
af % w7 F vax & 1 & wor el
v & wmarc o & wrod fraem s
wrga § 6 5, 5 @R 6, 6 ad wHT WY
W firvig ford g &) oy & afewr o
39 & &7 foeY ag # sy Y
gadt g

TFTI2N w2 A (6 § fared f w0y
TIY KT gAY §, A FAW RO W
Tz PRl afew fafreee oY o
wifaw # 1| g7 ¥ A &ra w1 fgld

wig . ...

wIq wg : wrg foEl S
feow w3t a0 g ?

ot et wiewt : & feeew Tt
w7 g & O wrow 3 A s
arfe qoro ¥ gz ¥ e gad fag
N o I qn mfw W fe
qafas gwIcA waer fawm e &
frofr Gt § ag 98 & fvig ¥uw
gurr &7 €1 feami & & o ot afes
I W 9T HAaE § wrfgw |

wera wfwm A am §
Enough has been said

Shrimat| Renn Chakravarity; W
do not want to say anything personal.
The present incumbent has done good
woix.  All the other previous chair-
meus nave Jone pgood work. But it
is Dot g pcTions! maiter.

Foreign Ex-
change for Travel
Abroad (Stt.)

Mr. Speaker: [ have followed that.
1 have heard all the hon. Members
on this side as well as on that side.
I mean the Congress gide also, in my
front. Therefore, certainly I shall
keep that in mind. At this moment,
1 can only say that; nothing further
at this moment.

Now, the statement by the Finance
Minister.
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1244 hrs,
STATEMENT RE : RELEASE OF
FOREIGN EXCHANGE TO

BUSINESSMEN FOR TRAVEL
ABROAD LAID ON THE TABLE

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
With your permission, I wish to make
a sta.ement on benau of the Finance
Minister.

Mr. Speaker: The statement might
be laid on the Table of the House.

Shri 8. M. Banerjee (Kanpur): Let
it be read out.

Mr. Speaker: Already 45 minutes
is over; it is long; so It may be laid.
If it is necessary certainly 1 will
allow one or two questions, It may
be laid on the Table of the House.

[The statement was laid on the
Table—Placed in Library. See No.
LT-6287/86).

8hri Harl Vishan Kamath (Hosh-
angabad): Does it con'ain informa-
tion with regarq to what you on that
day—I do not say, complained, but
said about your own case?

Mr, Bpeaker: I have to correct that.
Iy was brought to my notice that be-
sides the amount that I was entitled
lo as a Member of Parliament, I had
asked something for my medical
check-up ang some lit{le amount, 1t
was [ 10 or 12, was givin 10 me
Then, 1 did not press for more; I
remained silent and therefore, it was
understood ‘hat probably 1 was satis-
fled and therefore no further action

o
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to Question

Dr. L. M, Singhvi (Jodhpur):
Strange are the ways of Government.

Mr. Speaker: 1 do not have any
grievance on that account. 1 have
told the facts now, The Finance
Minister conveyeq to me that becausc
1 kept silent, therefore, it was inter-
preted that I did not want more,

Shri Hari Vishnu Kamath: That
means that the Government wants
you to go down opn your kneeg and
beg of them.

Mr. Speaker: 1 have no grievance.
It is finished.

Shri S. M. Banerjee: 1 only want
to know whether in this statemen'
the name of that person who took
£ 10,000 is there. I may be wrong.

Mr. Speaker: 1 have seen that; all
details are there; the full list is be-
ing put in the library; you may exa-
mine it.

Shri B. R. Bhagat: About that
particular matter, I can say that we
have enquired into that; there is no
ane. ...

Shri 8. M. Banerjee:
Pyarelal.

Aminchand

Shri B. R. Bhagat: He has not been
given; how much he has been given
is there in the statement.

1246 hrs.

CORRECTION OF ANSWER TO A SUPPLE-
MENTARY TO 5. Q. No. 1334 mre
TRANSLATION OF INDIAN AcTs

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): While replying to supple-
mentaries on starred question No, 1334
on the floor of this House on the 26th
April. 1966 I had stated in-
ter alia  that till the other
day we had part.time mem-
bers. We have done away with that.
The correct position s that the offices
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uf pari-iime members would continue
on the Commission but in a modifled
form  with  officials or non-official ;
nominated by each State Government
at their discretion. The mistake
occurred inadvertantly.

12.50 hrs,
RE. HEALTH OF MEMBER
(SHRI SARJO0 PANDEY)

Mr. Speaker: I had asked Shri
Shukla to make a sfatement about
the health of Shri Sarjoo Pandey.

The Deputy Minister in the Ministry
of Home Affairs (Shrl Vidya Charan
Shukla): We have been concerned
with the state of health of Shri Sar-
joo Pandey ang this morning we
have seen Press reports that yester-
day he broke his fast on persuasion
by some SSP leaders. There is noth-
ing further that is to be added to it.

Shri 8. M. Banerjee (Kanpur): The
hon. Minister or anybody else for
thay matter has been keenly waiting
for his fast to be broken, But my
concern is only this. The hon. Mem-
ber went on hunger strike on the lst
of May, and if I am coirect, we did
table a Calling Attention Notice also.
We wanted to refer to this matler
when the seconq reading of the
Finance Bil] was under discussion,
and we purposely mentioned it then.
In such cases, at least in future,
early action should be taken to let
us know the full facts. Ay least
within these 10 days, the hon. Minis-
ter cou!d have taken the trouble of
ringing up Lucknow and made an
effort to see how he is, We have also
read in the newspapers that e has
broken his fast.

Shri Vidya Charan Shukia: We
know abou' the state of his health.
He has been on hunger-strike at Luck-
now since the first of May. There
has been an increase of nausea, and
he was very weak. And now he has
broken his fast and so he should be
improving now.



